
IN THE COURT OF THE SESSIONS JUDGE : : TINSUKIA

District: Tinsukia

Present: Sri P.J. Saikia,

Sessions Judge,

Tinsukia

Sessions Case No. 202 (T) of 2015

    U/s. 302 of I.P.C.

The State of Assam………………………………………..…..Complainant

- Versus –

Sri Chandan Tanti

S/o- Sri Suraton Tanti

R/o- No. 15, Hukanpukhuri T.E

P.S - Makum

District: Tinsukia (Assam).…………..………….......………....Accused

Appearance:

Sri A.K. Choubey,

Public Prosecutor……………………..........For the State

Sri R. Sah 

Advocate……………….…………….........…For the Accused

Date of Argument:  19.01.2018

Date of Judgment:    19.01.2018

J   U   D   G   M   E   N   T

1. The case against the accused Chandan Tanti was committed

for trial by ld. C.J.M, Tinsukia  on 09.10.2015.
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PROSECUTION CASE

2.          The deceased Kalwati was the wife of the present accused.

She was his second wife. It may be stated that the first wife of the

accused  died  after  sustaining  burnt  injury  on  09/10/2008.  The

deceased  Kalawati  died  after  consuming  organophosphorous

substance. On the next day I.e on 10/10/2008 Sri Mohan Singh, the

father  of  the  deceased  had  lodged  the  ejahar  before  the  police

alleging  that  the  accused  and  his  parents  were  harassing  the

deceased for want of dowry and on 09/10/2008 at about 5.30 pm,

these three persons committed murder of Kalawati.

During  the  period  of  investigation  the  deadbody  of  the

deceased was submitted for postmortem examination. The doctor

found that Kalawati died due to consuming of organophosphorous

compound like substance. 

 

POINTS FOR DETERMINATION

3. The point for determination in this trial are as to –

Whether the accused Chandan Tanti had committed murder

of Kalawati by causing her death?

DECISION AND REASONS THEREOF

4.         In order to prove the offence against the accused, the

prosecution  side  has  examined  as  many  as  eight  witnesses,

including the Investigating officer and the doctor,  who performed

the postmortem examination upon the deadbody of the deceased.
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The defence plea is total denial. I have carefully gone through the

prosecution evidence available in the record. 

5.         I  shall  first  take up the evidence of Mohan Singh, the

informant. He has stated that on the day of occurrence at about

6.30 pm, the younger brother of the present accused came to him

and told him that Kalawati had consumed poison and therefore she

was taken to the hospital. The witness Mohan Singh came to the

Civil Hospital and found his daughter death. Mohan Singh has stated

that at that time in the hospital he did not find members of the

family of the accused and therefore on the basis of suspicion he had

lodged the ejahar before the police. Mohan Singh has stated that

there was another reason for his suspicion that the first wife of the

accused earlier died due to burn injury.

6. During his cross examination Mohan Singh has stated that he

never made any demand of dowry of any other articles from them,

after he had married Kalawati. He has also stated that thereafter

her  marriage  Kalawati  had visited his house 2-  3  times,  but she

never complaint against the accused.

7. I shall take up evidence of Smti Champa Singh, wife of Mohan

Singh and she is the mother of the deceased. She has stated that

three  months  prior  to  the   occurrence,  her  daughter  was  given

marriage to the accused. She has stated that when she did not find

any members of the family of the accused in the hospital while her

daughter was lying death. There she had developed suspicion that

the accused and his parents might be involved in the death of her

daughter.
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8. The  witnesses  Tileswar  Tanti,  Rajesh  Tanti  and  Birsamoni

Nayak are hearsay witnesses.

9. The  witness  Monuj  Nayak  had  resiled  from  his  earlier

statements made before the I.O. He has stated before the police

that after marriage the accused and the deceased used to indulge

in quarrel. Monuj Nayak has also stated before the police that out of

depression Kalawati had committed suicide by consuming poison.

10. While being examined by the Ld P.P, the witness Monuj Nayak

has stated that he came to know about the death of Kalawati from

some  villagers.  The  witness  Dr.  Sailen  Roy   had  performed  the

autopsy  upon the deadbody of  the deceased.  The doctor  opined

that the death of the deceased was due to organophosphorous like

substance. 

11. On scrupulous perusal of the prosecution evidences , I  find

that there are absolutely no materials for proving the guilt of the

accused. The witness Mohan Singh being the father of the deceased

filed the ejahar and he has stated in his evidence that he filed the

same  on  the  ground  that  he  had  developed  suspicion  that  the

members  of  the  family  of  the  accused  were  absent  while  his

daughter  was  lying  death  in  the  hospital.  The  mother  of  the

deceased  has  also  spoken  in  the  similar  manner.  The  evidence

available  in  the  case  record  failed  to  inspire  the  confidence.

Therefore,  I  have reasons to hold that the prosecution's side has

failed to prove the case against the accused person. 
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O     R     D     E     R

12. That being the position, the  accused Chandan Tanti   is found

not guilty and  he is acquitted from this case. 

Given under my hand and seal of this Court on this the 19 th

day of January, 2018.

Dictated & corrected by me.

        (P.J. Saikia)

       Sessions Judge       Sessions Judge

Tinsukia           Tinsukia
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A   P   P   E   N   D   I   X

PROSECUTION WITNESSES

1. PW1 -  Smti Champa Singh

2. PW2  -  Sri Mohan Singh

3. PW3 - Sri Tileswar Tanti

4. PW4 - Sri Rajesh Nayak

5. PW5 - Smti Birsamoni Nayak

6. PW6 - Sri Manoj Nayak

7. PW7 - Dr. Sailen Roy

8. PW8 - Sri Chitra Ranjan Buragohain

PROSECUTION EXHIBITS

1.  Ext.1 - Ejahar

2.      Ext. 2- Inquest report.

3.      Ext. 3- P.M report. 

4.      Ext. 4- Charge sheet.

5.      Ext. 5- Statement u/s 161 Cr.PC.

Sessions Judge

    Tinsukia
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	J U D G M E N T

